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J)ott 80ttelncclts in the oonsuming areas. 
It is. also a fact that this Refinery has a 
Ii million tonne capacity and this Refinery 
is going to process the Bombay High 
crude. 

Tn view of all t~ ese thjngs and consi· 
derations, this Refinery was propos ~d .and, 
fortunately, it was approved by the Plan .. 
ninl' Commission. But probably because 
of constraints of resources, the Planning 
Commission is not providing the requisite 
funds. My Ministry j~ trying very hard to 
get funds from the Planning Commission. 
We have suggested to them that some of 
tbe funds' requirement can be met by our 
fnternal resources also. All these matters 
are still under the consideration of the 
Planning Commission. We hope that the 
Planning Commission in view of the ur-
gency and the need of this Refinery to be 
set up will consider it favourably. 

SHRI T.V. CHANDRASHEKHARAp· 
PA : Both Karnal and Manga]ore Refine· 
ries were sanctioned at the same time. 
Mangalorc Refinery is a cheaper project 
as compared to Karnal Refinery because it 
is situated ncar the shore belt. The amount 
which has been given so far is negligible .••• 

MR.. DEPUTY SPEAKER. This is 
about Karnal Refinery. You are asking 
about Mangalore Refinery. If you want to 
put any supplementary regarding Karnal 
Refinery, you put it. Why are YOll going 
from Karnal Refinery to Mangalore Re-
finery or to some other Refinery? You 
have to give sufficient notice to the Minis. 
ter so that he is in a posit ion to reply to 
that. (Illternptioll~) 

, SHRI T.V. CHANDRASHEKHARAP· 
PA : So marty foreign agencies are coming 
forward to take up such projects in KarnaI 
and Mangalore. Will the Government 
\make some arrangements in regard to 
BeU ing financial assistance from foreign 
countries in order to get through these 
projects at an early date ? Accordinl to 
the statement made by the hon. Minister, 
the Planning Commission is not lJ1"eeing 
to place the funds at the disposal of the 
Ministry or to make some other financial 

. arrangements fOI eOmpleting such projects. 
tho fordiD countries are eominl forward 
;to-4ako up the oU NIa.,,· projlO" 10 out 

country. May I kno~ wheth 'C the hon. 
Minister will examine this aspect of gett. 
ing foreign assistance from other countries 
for early completion of these projects? 

( Tnte,.ruption,~) 

SHRI NAWAL KISHORE SHARMA: 
The hon. Member has put a question with 
regard to Mangalore Refinery though the' 
question relates to the Karnal Refinery. 
However, I am of the view that Mangalore 
Refinery which has been approved by the 
Planning Commission in principLe V; being 
held up for constraint of resources and as 
the hon. Member has suggested about the 
via media, this is a suggestion which can 
be e~amin ed by the Planning Commission 
and the Government at a ditferent level. 

Qualiflcations for Appointment of Standing 
and Panel Counsels 

*653. SHRI MOOL CHAND DAGA : 
Will the Minister of LAW AND JUSTICE 
be pi eased to state: 

(a) whether there are any rule's and 
minimum qual ffications prescribed for 
appoitltmcnt of Cen ICJ.I Govenlmcnt 
Stal1ding and Panel Counsels; and 

(b) if not, the reasons therefor -? 

THE; MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADW AJ : (a) anu (b) 
Persons appointed as Central Govern-
ment Standing Counsel and Panel Coun~el 

are practising advocates who fuifil the 
qualifications prescribed under the Advocates 
Act, 1961 and are cnrolJed on the RoJ] of 
the Bar CouncH concerned. It has DOt. 

been C011'iderad necessary to make any 
separate rules in tbis regard. The appoint ... 
ment is made keeping in ,view the experie-
nce, standing at the Bar and other relevant 
considerations. 

[ Translation] 

SHRI MOOL CHAND DAGA: Mr. 
Deput)' Speaker, Sir, you have been tc· 
ferrirg to the Standing CounseJs and Panel 
Counsels all along, but, what arc the rea-
sons for not framing rules in this reBard? 
When there are 'no rules, you k,ndly let 
me know' w_, tbe dlfilitioD of an Adv .. 
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catc is. The definition of an Advocate given 
in tbe Advocates Act is as under :-

"(a) Any p~rson admitt ed as advocate 
on the rol1 of the Bar Councils;'" 

"(b) 'Advocat e' means an advocate 
entered in any ron under the pro-
visions of this Acs;" 

Any advocate who has just taken his 
dearee and has been enrolled by the Bar 
Council becomes an advocate and then you 
can appoint him as Standing Counselor on 
the practising Pan el of Counsels. 

[Translation') 

Does the hon. Minister have power to 
appoint an advocate or does he seek the 
opinion of the Chief Justice of the High 
Court 01 the Supreme Court in the regard 
and if such an opinioo is not sought, 
what are the reasons for tbat? When they 
have a panel, do you choose from that 
pane) or do you appoint a boy who has 
just received the deasrce or who is known 
to Borne Minister ? 

Do you approach the Suprem e Court, 
or High Court for Standing Counselor 
Panel Counsels? Also, pi ease tell me the 
basis of appointment under whkh Standing 
Counsels or Panel Counsels have been 
appointed. Has the criterion of seJection 
been finalized in consultatioIl with the 
ChL:f Justice of the High Court or the 
Supreme Court or not and if not, what 
are the reaSons for that ? 

[English] 

SHRI H.R. BHARADWAJ: 'the Ad· 
vocates Act defines who is an advocate. 
There is no anoma ly about it. But when 
the question of appointing a Standing 
Counsel comes, it is not merely that he 
should be an advocate and only then he 
can be appointed. The convention has 
been-and that bas been followed over the 
years and we have seen in the rccords-·· 
that only the meritorious advocates who 
have some standing at the bar and who 
have been spoken of well by the judaes in rae court, arc onJ)' appointed as ~tand· 

lng Counsel. I cannot think of arty 
Counsel who is not deserving to be appoi. 
nted as ,a Standing Counsel. 

So far as Pane) Counsels are concern-
ed, this equally applies to them a Iso be. 
cause tbey also are required to do tbe 
same type of job as that of the Standing 
Counsel. 

They are also required to b= counseJs 
of standingt reputation and integrity. All 
these factors are taken into consideration 
when appointments are made. I wou1d like 
to be informed if at all any such appoint. 
ments have been rna de of those who do 
not deserve it. All these apprehensions of 
the hon. Member are totally unfounded. 

SHRI MooL CHAND DAGA: How 
do you say unfounded? How do you 
judge it 1 Do you consult the Chief jus-
tice of the High Court or the Chief Justice 
of the Supreme Court before you appoint 
the CounseJ? That is my suggestion. 
How do yo u judge them? Th ey may be 
practising for 10 years but they may not 
be good at the bar. A lawyer may have a 
practice of 5 years ouly but be can by his 
brilliance give a good performance. How 
do you jt1uge them 1 Why are rul es not 
framed? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A.K. SEN): We make 
inquiri es from all sources-not confined 
particularly to the Chief Justice or Judges 
and I think the Government should be 
left free to choose its own source of inqui. 
ry. 

[ Translation] 

SHRI MooL CHAND DAGA: HdW 
did you determine that the counsels who 
have been appointed now as Standing 
Counsels or Panel Counsels in the Supreme 
Court and the Delhi High Court are com-
petent counsels and what are the names 
of the authorities who Judged their cOlllpe-
tence ? 

(English] 

SHRI H.R. BHARADWAJ: I would 
)ike to inform my friend that we have 
panel counsela and· senior panel .. couDlll,. 
A IOQior oouDsel or a senior advocate t. 
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des'ignated by the full court. Whenever a 
'counsel's case is there before' the court, 
whotber he or she should be designated as 
a senipr counsel. the whole court goes in-
to it and decides that so and so should be 
enrolled as a senior counse1. So all Coun-
sels who have been put on the senior panel 
they have been designated as Senior Coun-
sel by the Supreme Court and the High 
Courts as the' case m'ay be. So their 
competence and integrity and everything 
IS judged by the court itself and we take 
only thole counsels who arc senior COUll-

sels. Junior Coun~eJs are bound to be 
wi th over 5 to' years practice and h30 v-
ing a substantial standing at the bar. At 
that level no counsel has been appointed 
who doe~ not come within the conventional 
qualification:; of Senior Cl.)unsel or Junior 
Counsel. 

In the Delhi High Court we have 
1hree standing counsels function in,. All 
of them are of over 15 years of practice, 
ha'ling exclusively practised in the High 
Court itself and the Judges speak v(;ry 
highly of them. I do not know where-
from the hone Member has got this impres-
sion. 

SHRI SHANT ARAM NAIK : in your 
reply you have stated: HThe appoint-
ment is made keepmg in view the experie-
nce, standing at the bar and other "rele-
vant considerations. n 

Now you are alr~Ltdy considering the 
experience. You are a)6o considering the 
standing at the bar. Then what are these 
'oJher relevant considerations' '? 

SHRI HIR. BHARADWAJ: I would 
like to confide in you. This is when we 
receive communications from the hone 
Member of ParI iament • 

SHRI K. RAMACHANDRA REDDY: 
An advocate who is dealing in writs, jf 
he is appointed as Public Prosecutor, I 
don't thinkhe will do justice. Supposing 
an advocate who is practising on the civil 
side is appointed .as Government pleader 
on the criminal side or the writs, he may 
not be doing justice. So do you take into 
consideration the . particular field in which 
l:lo has specia1is.,cl. Tho,:" do you as~ . for a 
paDol from· the Hilb Court or tho Supremo 

Court Judges and select fro.rn those 
panels 1 

SHRI H.R. BHARADWAJ; It is weJl-
known tha t under Sec. 24 of the Crim inal 
Pocedure Code I cannot appoint a Public 
Prosecutor. He has to be of 7 years aDd, 
above standing and the court has to re-
commend his name-the High Court and 
the District Court. But the Union of 
India does not appoint pubHc prosecutors. 
lhey are being appointed by the State 
governments themselves. So far as tbe 
Union of Indja counsels are c,}Ocerned 
they are known as government pleaders or 
standing counsels. They are more or ) cSS 
for civil works. Hardly any erim inal 
case is being defended by them. We arc 
trying to put one standing counsel who 
has experience of writ and appellate casetJ 
and one counsel additional who knows 
aho crimjnaJ laws. 

(Translatio,,] 

SHRIMAT( PRABHAWATI GUPTA: 
Mr. Deputy Speaker, Sir, I want to' know 
from the hon. Minister whether it is a 
fact that in spite of all the requisite qua .. 
lifications and experience. female advocat" 
are ignored. Will the hone Minister issue 
directions to the effect that appointment 
of female advocates may also be made if 
they have the requisite qualifications and 
experience and they should not be igDored 
in this matter? I also want to know the 
number of female advocates appointed on 
such Panels during the last two to three 
years1 

SHRI H.R. BHARADW AJ: I am 
glad that a question has been asked about 
women. Of the appointments we have made 
recently, SO per cent are women. 

[EnglishJ 

SHI.U KOLANDAIVELU: There are 
senior counsels t'hose who are practising 
law in Supreme Court :lnd also in Hilb 

,Court. They are getting load omoJu· 
ments-lakh'i and lakhs of rupees per 
month. If the Government selects a a.ior 
counsel as a standing counsel aDo,.', '. 
not accepting the invitation or ofJ'cf .. 4¢ 
by the Government. tbcn, is th,.,.. ,_, 
mandator)' provisioll in tbe AdVoo.,,' .~ 



or Cr PC compelling the persons who are 
being selected by the Government that 
they have to accept the offer made by the 
Government. 

SHRI A.K. SEN: There is no such 
provision and I would not like to be de .. 
fended by an~ coun~el who will have to 
be forced into the job. 

SHRT SOMNATH RATH: Will the 
Minister consider that just like sele:ting 
public prosecutors in the St;'lte~ th e n atne4ii 
of panels may be recommended by some 
authority, 

SHRI H.R. BHAR.\OWAJ: We have 
~ubimtted already that we take into con-
fidence the judges and other people W~10 

are concerned with the knowledge of the 
counse1s and no authority can be prescri-
bed for judging the stdndard of the bar. 

SRRI K. RAMA~fURTHY: Sir, about the 
appointm.!nt of standing counsels and 
panel of standing counse Is I would like. 
to, know whether the hon. Minlf>t·~r in 
his Ministry is having any review over the 
functioning, particularly how many decrees 
or· how many cases against Central Govern· 
ment we have lost. 

I am constrained to put forth that the 
provision of ex",ise duty over the matches 
announced in the recent budget was con· 
tested in the Madras High Court and an 
injunction has been granted. A simi lar 
injunction wa5 also granted in 1983 for 
the same provision. As a result of it we 
are incurring huge losses. In these two 
-occasions the Standing Counsel never 
uttered even a single word agamst 
granting injunctions. So, I would like 
to know whether the Ministry has made 
any review over thJ functioning of the 
panel of standmg counsels. 

SHRI H.R. BHARADWAJ: These are 
two completely diverse questions. We were 
discussing about the appointment of 
Itanding counsels and panel counsels. With 
r.aard tp the arrears of revenue ~ase8 and 
otber ptndency we will require a separate 
Dotice.. 11,It we have got a complete con- , 
trol OYer the counsels who appear in the 
caalS.,.~n4 when the counsels appear and 
tfl. GOUrt iudiemODta "aro receivod the), 

are processed in the Ministry and whenevor 
there is any defect or error we go in for 
apPcIlI, There is no Question of a counsel 
being held responsible for losing t\ case. 
It is the judgement of the court. 

Oil Exploration in India by Soviet Union 

*654. SHRI RAM PRAKASH: 
SHRI K. KUNJAMBU; WiJ] 

the Minister of PETROLEUM be pleased 
to state: 

(a) whether Government arc consider. 
ing to give an on·shore/off-shore area for 
oil explora lion to SO\ iet Un ion; and 

(b) if so, the details thereof '! 

THE MINISTER OF STATE OF THE 
MfNISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) and 
(b). In accordance with the Indo .. Soviet 
Protocol signed in March, 1985 in New 
Delhi, the SOl/iet Organisations would be 
given an area in an ide ntificd basin to 
conduct intensive integrated explora. 
tion. 

Decisions regarding the area~ work 
programme and time·frame are st ill to be 
taken. 

DR. KRUPASINDHU RH01 : I want 
to know from the Minister whether sejsmlc 
survey was conducted hy Soviet Union in 
1977 .. 78 in the oilfi~lds of our countr} and 
they have delineated the zone of Hydrocarb-
ons and we are going to achieve the goa) of 
self-sufficiency in the fie1d of production of 
crude oil. r also want to know whether 
the Minister has taken up with the Soviet 
Union and signed contracts for production 
ori~nted exploratory drilling and what is the 
outcome of this before 1985. Secondly~ 
Sir, the MinisterhastoJd us that in 1985 
the protocol was signed with th-e 
Soviet Union for exploration of oil. The 
Soviet Union is the sote pioneer of finding 
Hydro·carbon areas ill our country. May 
I know whether the Minister is aware of 
tbe fact whether they have sianed the pro-
tocol for exploration and seismic surveyor 
production-oriented exploratory drHlinS. 

SHRI NAWAL KlSHOR.E. SHARMA; 
It .. a f~t that coopOration in t1w h14 01 


